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JUSTICE DILIP GUPTA 

           An application has been filed by the Appellant in an 

Appeal filed in the year 2018 with a prayer that the Appeal may 

be listed for hearing at an early date.  

2.     It has been submitted by learned Counsel for the 

Appellant that the matter is covered by a decision of the 

Tribunal.  
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3.      Having heard the learned Counsel for the appellant and 

the learned Authorized Representative of the Department, we 

allow the application and direct that the Appeal shall be listed 

for hearing whenever the Bench is next constituted.    

(Order dictated and pronounced in the open court) 
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